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tions whether any further merger of
banks have been worked out;

(c) if so, the details thereof; and

(d) the efforts made by Government to
implement the recommendations of the Khan
working group?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI R.
JANARTHANAM): (a) to (c) Reserve Bank
of India (RBI) had, in December, 1997
constituted a Working Group with a view to
harmonising the role and operations of
Development Finance Institutions (DFIs) and
banks. Headed by Shri S.H. Khan, former
Chairman and Managing Director of
Industrial Development Bank of India (IDBI),
the Working Group has, inter-alia, made
following recommendations with regard to
merger of banks and financial institutions:

(1) The Group has recommended that
management and shareholders of
banks of DFIs should be permitted
to explore and enter into gainful
mergers. These mergers should be
possible not only between banks
but also between banks and DFIs
and not only between strong and
weak though viable entities but
even between two (or more)
strong banks and DHs.

(ii) Such restructuringtonsolida-tion
should be brought about in a
market-oriented ~ fashion  and
should be led by viability and
profitability considerations alone.
This would require the right legal
and industrial relations
environment to prevail so that
optimum advantage can be
derived from the proposed re-
structuringtonsolidation through a
process of rationalisation.

IDBI has reported that no merger of banks
have been/arc being worked out
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on the basis of recommendations of the' Working
Group.

(d) RBI is examining the recommendations of
the Working Group.
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Income Tax offenders related to securities
scam

4515. SHRI GURUDAS DAS GUPTA:
Will the Minister of FINANCE be pleased to
refer to the answer to Unstarred Question
1446 given in the Rajya Sabha on 9th June,
1998 and state:

(a) whether it is a fact that some of the 13
Income Tex assessees mentioned are related
to the Securities scam;

(b) If so, who are they; and

(c) what action has been taken to attach
their properties to recover the outstanding
dues from these 13 persons?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI R.
JANARTHANAM): (a) Yes, Sir.

(b) The Income Tax assessees related
to securities scam are as follows:—

(i) Harshad S. Mehta
(ii) Hiten P. Dalai
(iii) B. C. Dalai
(iv) Ashwin S. Mehta
(v) S. Ramaswamy
(vi) Jyoti H. Mehta
(vii) A. D. Narottam
(viii) Harshad S. Mehta (W.T.)
(ix) Bimal S. Gandhi

(c) All properties, movable or immov
able, stand attached by the Custodian
appointed by the Special Court under the
Special Court (TORTS) Act, 1992. The
disbursement from the attached assets is
made under the provisions of the Special
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Court (TORTS) Act, 1992 by the Special
Court.
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